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open court. 

CE~'JTRN., P.Di·1I ISTRATIVE TRIEU >JAL., ALLAHABAD BENCH., 

ALLAHABAD • . . . . 

ORIGINAL .WPLICATIOJ\J JO. 1395 of 2003. 

this the 17th day of November•2003. 

HON1BLE MRS. MEERA CHHIBBER., ME."1BER(J) 

1. S;-nt. Kamala pev.i , aged about 65 years., w/o late 

sri Kishan Lal., R/o Kachchi Sarak (phulwariya Road)., 

Daraganj., Allahabad. 

2. Ajeet Sine h., s/o late Sri Kishan Lal., R/o ''-'!Oh~lla 

87 Kachchi sarak (phulwariya Road)., oaraganj., 

Allahabad. 

Applicants. 

By Advocate: sri D. Prasad. 
versus. 

1. union of India through Ministry of Defi eric e , 

south Block., New Delhi. 

• 2. The commandant., Central Army Headquarters., Lucknow • 

3. The of fie er in charge., AOC., (Record) P. B. r,;ro. 3., 

Trimoolgheri., Sikendrabad. 

4. The commandant, ordnance Depot Fort., Allahabad. 

Respondents. 

By Advocate: sri R.C. Sjoshi. 

Q_R D E R 

By this o.A • ., the applicants have challenged the 

crder dated 8.8.2001 (page 22) whereby the applicant no.1 

has been informed that her son could not find place in the 

merit in the face of more deserving cases and limited 

number of vacancies. Thus., the case stands rejected finally. 

rn the said order the applicant no.l has been given advisedf 

to get the name of the applicant no. 2 registered with the 

Employment Exchange for a job suitable and the caste 

certificate in original was also serilt.-' 
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2. 
no.1 

rt is submitted by the applicantLthat her husband 

late Sri Kishan Lal, father of the applicant no.2 died on 
Depot 

9.11.1995 while working as Tailor "JJate in the ordnanceLFort_ 

Allahabad, as a permanent employee. He left behind him 

apart fro~ applicant nos. 1 & 2, his ailing elder son and 

his family. They have neither any other source of income, 

nor any residential accom~odation in their name. 'Ihey belong 

to lowest status of nhe society as they belong to s.c. 

community and since the financial condition of the applicant 

·no.1 is very bad, the applicant no.2 was entitled for grant 

of compassionate appointment. The applicant no.1- also submittec 

that her elder son died im~ediately after death of ner 

rfusbandleaving behind his family also who have to be taken 

care of by the applicant no.1. 

• 

--- 3. The counsel for the respondents was seeking time 

°"" ~ to file reply to the O.A., but looking the reply given to ,..._ 

the applicant, I do not think that any purpose would be 

served as in the counter affidavit the r e apo nd ent; cannot 

improve their case.when the order is challenged in the court 

of la w.J We have to go by the reasons assigned by the 

respondents in the said order. The only reason given by the 

respondents i the i -npugned order is that the applicant no. 2 

could not come in the merit in the face of more deserving 

cases and limited number of vacancies. This is a v ry v aqu e 

Kind of reasonin as neither the respondents have given 

the .marking obtained by the applicant no. 2 as compared to 

those candidates who have been reco'tlnended by the Board of 

officers for yrant of compassionate appointment9 nor it has 

beGn dealt with as to what is the financi2l condition of the 

family including the liabilities of the deceased employee. 

The Hon• ble supreme court has repeatedly held that whenever 

a representation is ;~ven to the authorities concerned9 they 

are ex~~cted to pass a reasoned and speaking order so that 

it may satisfy the e:nployee concerned by knowing the reasons 
k 

without dragging them the court of law. In the instant case. 
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if the respondents had passed a detailed order 5 there was no 

,need r~ the applicant to file the present O.A. ~ .... I am 

not satisfied with the order passed by the.respondents~ th~~ 

order dated 8.8.2001 is quashed and set-aside. The matter 

is remitted back to the authorities concerned with a direction 

to pass a reasoned and speakinG order dealingwith the financial 

condition of the family of the deceased employee as compared 

to those candidates who have been recommended for ~rant of 

co~passionate appointment. This exercise shall be completed 

by the respondents_wit1 in a period of three months from the 

date of receipt of copy of this order under intimation to 

the qpplicant. 

4. with the above direction~ the O.A. stands disposed off 

at admission stage itself with no order as to costs. 

AEMBER(J) 

GI RISH/- 
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